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(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-
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Deetails of investment in Bonds,
Debentures/shares and units in

companiesMutual Funds and
| others and the amount,

Petails of investment in WSS,
Postal Savings, Ins

and investment in any Financial
Instrument in Post office or
Insurance Company and the
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Personal loans/advance given to
any person or entity including
firm, Company, Trust etc. and
ather receivables from debtors
and the amount,

Motor Vehicles/Aircrafis/
Yachts/Ships (details of Make,
Registration No. ete, Year of
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{ Yes or MO)
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acquired propepty -
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Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
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way of development,
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(6) 1 give herein below the detalls of lisbilities’ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)
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Hature of loan




Ay oiher liability

R S

et e ——— & b

Grand total of liabilities

(i) | Gavergment Dues:

with government
_ ] accoimodation

[ues to Jepartments dealing

with supply of water

" Dues to departments dealing

|

Dues to departments dealing
with supply of electricity

with supply of
telephones/mobiles

Dues to departments dealing

Lelicopters)

Dues to departments dealing
with government transpart
{meluding aircrafts and

[ncome Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. does

(7} Details of profession or cccupation:
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(Give details of highest Schaol / University education with full form of the certificate/ diploma/ degres course)
{Wame of the School /College/ University and the year in which the course was completed.}

{9). ABSTRACT OF THE DETAILS GIVEN [N (1) TO (8) ABOVE:

Mame of the candidate
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3. | Mumber and Name of the constituency and
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Mame of the Political party which set up the
candidate (otherwise write ‘Independent’)
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{a) Mumber of cases in which conviction order
passed (other than those referred 1o in Form 26)
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{Give details of School / University education with full form of the certificate/ diploma degree
course) (Mame of the School /College/ University and the year in which the course was completed.)

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my  knowledpe and belicf, no part of it is false and nothing material has been concealed there from. | further
declare that :

{4 there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:

(b} L my spouse, or my dependents dis not have any asset or liability, other than those mentioned in items 5 and &
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2 AN columns should be fitled wp and v column to be left blank. If there is no information 1o furael i respect of
any item, either “Nil” or “Not agplicable”, as the case may be. should be mentioned
4 The affidavit should be either tvped or writien tegibly and meatls
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